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GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

DEPARTMENT OF REVENUE 

*** 

New Delhi, dated the 30th May, 2000 

9 Jyaistha 1922 Saka 

NOTIFICATION 

No. 39/2000-CUSTOMS (N.T.) 

  

G.S.R.            (E)-  In exercise of the powers conferred by sub-section (1) of section 4 of the 

Customs Act, 1962 (52 of 1962) and in supersession of notification No. 37/99-CUSTOMS 

(N.T.) dated the 8th June, 1999 published in the Gazette of India, Extraordinary Part-II, 

section 3, sub-section (i) vide G.S.R. 416 (E) dated the 8th June, 1999, the Central 

Government hereby appoints the Commissioner of Customs, Kandla to be the Commissioner 

of Customs and Central Excise, Rajkot for the purpose of adjudicating the case pertaining to 

seizure made by Directorate of Revenue Intelligence, of machinery and parts valued about 

Rs.600 Crores C.I.F. of M/s. Essar Oil Limited and other matters relating to such case, 
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